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RAJYA SABHA 

Saturday,   the   10//;   May,   ]9691 the 
2l)l/i Vaisakha. 1891 (Saka) 

The House met al eleven of the clock. THE 
DEPUTY CHAIRMAN in the Chair. 

CALLING     ATTENTOIN     TO    A 
MATTER   OF   URGENT   PUBLIC 

IMPORTANCE 

DECISION or THE SURVEYOR-GENERAL OF 
INDIA TO ENTRUST THE AERIAL PHO-

TOGRAPHY OF THE INDO-BURMA BOUN-
DARY TO A PRIVATE FIRM IGNORING THE 

PROTESTS OF THE INDIAN AIR FORCE 

SHRI   R.T.   PARTHASARATHY 
(Tamil Nadu): Madam, I rise to call the 
attention of the Minister of External Affairs to 
the decision of the Surveyor-General of India 
to entrust the aerial photography of the Indo-
Burma boundary to a private firm ignoring 
the protests made by the Indian Air Force 
against the decision. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): Madam, 
the decision to entrust the aerial photography 
of sector of the Indo-Burmese boundary, 
demarcated during the 1968-69 season to a 
private firm, was taken by the Government of 
India after considering all possibilities 
including the. use of the Indian Air Force. 

SHRI R. T. PARTHASARATHY: 
Madam Deputy Chairman, whereas I should 
express my gratitude and the g r a t i t u d e  of 
this House to the Hindu for having brought 
this to the notice of the public in Its issue 
dated the 7th of this month, I must at the 
same time like to express my strong protest 
against the manner in which the securiry of 
India is exposed by this action of the 
Government of India. Maybe the External    
Affairs Ministry 

might take the responsibility or maybe it 
would devolve upon the Surveyor-General 
himself who is directly under the control and 
jurisdiction of the Ministry of Education. In 
fact. Madam, I would like to make a sub-
miss:on on a point of order that when we 
tabled this Calling Attention Motion, it was 
directed to the Minister of Education and not 
to the Minister of External Affairs. But now 
both the Ministers are here and wherever the 
Education Ministry is concerned, I would beg 
of you to permit him to clarify the position.' 

Now, my submission is that the seriousness 
of the situation is not clearly felt by the 
Government because from the days of our 
independence, the Indian Air Force was the 
only agency which was permitted to take 
aerial photography of the strategic border 
areas in Bhutan, Sikkim, Nepal and Ladakh. 
When it came to the question of the Indo-
Burma boundary, 1 would like to know why, 
whether it is joint responsibility or the 
responsibility of the Surveyor-General 
himself, they should ask a private firm to do 
this aerial photography, particularly when that 
private firm did not have the Canberra aircraft 
to fly at a height of 45,000 feet to take the 
necessary photographs. That is point number 
one. Secondly, my information is that all these 
photographs that were taken by this private 
firm, i.e., the Air Survey Company, have not 
been utilised and all the photographs have 
practically been useless from the point of view 
of the Government of India. May I know from 
the Government what were the specific 
reasons to entrust this work to that private 
firm at a higher rate than normally the Indian 
Air Force would charge? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH): 
Madam, I can appreciate the concern of the 
hon. Member for the security of the country, 
but he should not be so irresponsible to think 
that Government are not concerned about the 
security of the country.    Government 
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are far more concerned because they have 
more news coming about the security of this 
country and they take the responsibility in 
implementing the policies which will 
safeguard the security of the country. So far as 
this matter is concerned, this was entrusted to 
a particular private company because the 
particular equipment that was required for 
photography—because these had to be 
matched with other photographs that had been 
taken —was not available at that time with the 
Air Force. The matter had been fully gone 
into and the security angle had been looked 
into. It was made sure that the films that had 
been taken would not lie with the company or 
with others and that they would be in safe 
custody with the Government agencies. So far 
as cost is concerned, the cost that was agreed 
to be paid to this company was not more than 
the cost that would have been incurred by the 
Air Force or that would have been given to 
the Air Force. 

SHRI M. ANANDAM (Andhra Pradesh): 
Madam, I am rather surprised at the casual 
way in which the hon. Minister for External 
Affairs has tried to explain away this position 
by saying that the Government is equally 
responsible to see that the security of the 
border is protected. My feeling is that this 
border, the Indo-Burma border, is a very 
sensitive border and a lot of protection for this 
is necessary and the care that ought to have 
been taken has not been taken. I may also 
invite the attention of the External Affairs 
Minister to the fact that when this matter was 
brought before the conference of the Directors 
held in December 1967, the Directors in one 
voice said that this matter had got to be dealt 
with by the Indian Air Force and not by that 
private firm because this private firm had as 
its shareholders foreigners, especially the 
United Kingdom shareholders. And I do not 
know why this protest of the Directors had 
been completely brushed aside and the matter 
was dealt with in such a callous manner and 
the work was entrusted to this private firm. 
Another thing which I  would  like to say in 

this connection is that the Surveyor-General 
has flouted the wishes of the Directors when 
they wanted that there should be a conference 
held once in six months, instead of holding it 
annually. They said that this survey of borders 
and boundaries is such a vital and technical 
matter that they should meet more often to 
decide these matters. I am sorry that in spite 
of the request made by the Directors, no 
conference was held after December 1967 not 
even the annual conference. It is necessary for 
the Minister to explain why this type of 
attitude has been taken by the Surveyor-
General May 1 also say.... 

THE DEPUTY    CHAIRMAN:   1 
do not want you to make it a discussion. 
Please put your questions. 

SHRI M. ANANDAM: I will ask one or 
two questions. Is the Minister aware that the 
Surveyor-General has been giving unilateral 
orders to ihe Directors and subordinate 
officers for demarcating international 
boundaries without taking the other party into 
consideration at all? If that is so. what is the 
action that the Government is going to take in 
respect of the action of the Surveyor-General? 
May I also... 

THE DEPUTY CHAIRMAN: That will 
do. 

SHRI DINESH SINGH: That is a much 
larger question, Madam. If the hon. Member 
would address a separate question to my 
colleague, the Education Minister, he will go 
into it. It does not relate to this particular 
issue. 

SHRI N. SRI    RAMA    REDDY 
(Mysore): 1 would like to know from the hon. 
Minister what the boundaries are that have 
been entrusted to the Indian Air Force and 
what the boundaries are that have been 
entrusted to this private company. What is the 
name of this    private   company? Se- 
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condly, what is the rate-contract? What are 
the specifications? How far has their work 
been satisfactory? What is the amount of work 
that has been done by the private company 
and has that .work been satisfactory? 

SHR1 A. G. KULKARNI (Maharashtra):    
What    do    you   mean by 
".specifications"? 

SHRI N. SRI    RAMA REDDY: 
When there is a contract, there must be some 
specifications. It is not given without any 
specifications. What the rate-contract is, or 
whatever it is, you may give us. 

Finally, I would like to know whether the 
Indian Air Force was not fully capable of 
carrying on this very delicate and important 
work of demarcating boundaries. I would also 
like to know whether this work is going to be 
done all over, or it wili be confined only to 
the Indo-Burma border. There is said to be a 
tri-junc-tion between Burma, India and China 
on the one hand and on the other side between 
Burma, Pakistan and India. 

SHRI SURENDRA PAL SINGH: 
Madam, this work of air photography was to 
be carried out only in this sector of the Indo-
Burma boundary which has recently been 
demarcated and this work as the honourable 
External Affairs Minister said a little while 
ago, was entrusted to this Company and not to 
the I.A.F. because the l.A.F. at that point of 
time was not fully equipped to carry out this 
kind of work. As regards the cost and the 
name of this private Company, etc., the name 
is Air Survey Company of Calcutta. Now. the 
estimate which they gave for this work, 
according 10 their normal rates, was Rs. 
40,000. In addition, they said that since the 
nature of the work was very difficult and as 
the area was densely forested and the terrain 
was bad and ihey might have to carry out a 
number of abortive sorties, etc., the cost 
would definitely come to much more than Rs. 
40,000, they wanted something more. The 
actual payment made to I hem was Rs. 52,000 
and if you compare this with Rs. 62,000 asked 
by the 

I.A.F. you would naturally come to the 
conclusion that the payment was not 
excessive. 

 



 

SHRI KRISHAN KANT (Har-yana): 
Madam Deputy Chairman, the question has 
somehow not been put in its proper 
perspective. The main question is whether the 
Indian Air Force could not manage a small 
equipment which could have been brought by 
air from America or anywhere else. A small 
air survey company is being given this 
contract and the contract amount as given by 
the Deputy Minister is Rs. 50,000 or so. Is it 
not? The Indian Air Force people have been 
carrying out air surveys earlier also. They 
have carried out surveys in Nepal, Bhutan, 
Sikkim and the NEFA, which are more 
difficult terrains. So, it is really beyond our 
imagination when the honourable Minister 
says that because of lack of a certain 
equipment the work could not be given to the 
Indian Air Force. Was it really so much 
beyond the means of the Government of India 
or the Indian Air Force to get that equipment 
from anywhere in the world that the Gov-
ernment of India and the Indian Air Force 
willingly agreed to give it to a private 
company which at least the Members of this 
House cannot normally accept unless very 
definite reasons are given? What the honour-
able Minister says is, "The I.A.F. has not 
protested against this, according to our 
information." The I.A.F. was very unhappy 
that the work which was being done by the 
I.A.F. is now being entrusted to a private 
company. May I know who the owners of this 

private company are.' What is the capital of 
this private company? It is not a fact that when 
the Surveyor-General handed over this work 
to the private company, the Directors working 
under him at that time protested to the 
Surveyor-General that this work should not be 
given to a private firm and according to their 
information the Indian Air Force was capable 
of doing it as earlier? As the Surveyor-General 
gave this contract to a private company there 
were protests from the Directors working 
under him. 

SHRI DINESH SINGH: Madam, the main 
burden of the question as it seems to me is as 
to why the Indian Air Force could not procure 
this equipment and take the photographs. The 
Indian Air Force could certainly have 
procured this equipment. In fact they have 
subsequently procured this equipment. But in 
view of the time that was required to take 
these photographs and to finish the work in 
collaboration with the Burmese Government, 
we felt that it would not be worthwhile 
waiting for this equipment to come to enable 
the Air Force to take the pictures. All the 
reasonable security precautions were taken. 1 
have not quite understood how the Member 
got an- impression of un-happiness from 
individual people which the Government has 
not been able to get when their representatives 
and others were present at the various 
meetings. Therefore what the Member said 
would convey a totally wrong impression that 
we are trying to function without the 
collaboration of the Indian Air Force, which 
the honourable Member seems to have got. 
That is not the situation at all. This matter had 
been gone into in its totality. It was felt that 
we should allow this Air Survey Company to 
take these photographs and that all reasonable 
precautions should be taken, and it was done. 

SHRI MULKA GOVINDA REDDY 
(Mysore): Madam Deputy Chairman, the 
Minister has not answered the question. Who 
are the partners of this particular firm? Are 
there 
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any foreign interests involved in this case? 
That is number one. Number two. The 
Minister made an extraordinary and 
extravagant claim that he is responsible for the 
security of India, li is true, but the 
Government have failed not once but so many 
times. Even in 1962 when India was attacked 
by China, the Government were caught 
napping and we suffered a miserable defeat at 
that time. The Minister should not say that 
Members are not responsible. Members are 
equally responsible. When the Government 
are not responsible, when the Government are 
not taking proper care in this respect, it is our 
duty to point out "Hero is a case where the 
Indian Air Force could have taken this aerial 
photography". If the Air Force was not 
equipped, they could have brought it from 
outside and it would not have been difficult 
for the Government to get this equipment. On 
the other hand, there seems to be something 
lishy about the whole thing that this has been 
entrusted to a private firm when the security 
and integrity of the country is involved. 

SHRI SURENDRA PAL SINGH: 
I do not have the names of the owners of this 
Air Survey Company of Calcutta, but I can 
assure the honourable Member that all the 
owners are Indians and the aircraft is entirely 
of Indian ownership. {Interruptions.) 

SHRI     CH1TTA     BASU    (West 
Bengal)-  How do you know that? 

SHRI SURENDRA PAL SINGH: 
I he owners and the pilots of the aircraft are 
all Indians and the aircraft is registered in 
India. It is entirely an Indian-owned company 
and there is no other partner or partnership 
involved in this firm. As regards the security. 
Madam, it has already been stated that 
adequate steps were taken by the Ministry of 
External Affairs, by the Ministry of Defence, 
by the Surveyor-General, to ensure that no 
films or photographs fell into the handa of 
unauthorised persons. The fullest security 
measures  were taken. 

Honourable Members need not have any 
anxiety on that account. As to why this work 
was not entrusted to the Indian Air Force, the 
honourable Minister of External Affairs has 
already explained. The main reason is that this 
particular work had to be completed by a 
certain date because the field season was not 
very long. Had we delayed it by another fort-
night or a month, this work would not have 
been carried out in time. This was the main 
reason. Had we asked the Indian Air Force to 
procure this equipment from somewhere and 
to modify their planes, it would have taken a 
long time. This was the main difficulty; 
otherwise, the Indian Air Force could have 
done this work. 

SHRI    PITAMBER    DAS  (Utter 
Pradesh): Madam, I would like to know two 
things. One. Is it not a fact that the hills 
comprising the India-Burma boundary start 
rising up as we go from south to north making 
it imperative for the aircraft to fly higher and 
higher? The Air Survey Company does not 
have aircraft capable of flying at more than 
25,000 ft. In that case, will we naturally not 
need the services of the Indian Air Force at 
one lime or the other? My second question is 
why higher rales have been given to the Air 
Survey Company when they are supposed to 
take photography at fixed rales? Hon. 
Minister Mr. Dinesh Singh wants to know 
how we are able to get the information which 
even they do not get. That is because of the 
efficiency of the agencies that they utilise and 
that we utilise. 

SHRI SURENDRA PAL SINGH: 
The first question is about the suitability of 
the aircraft used for air photography work. 
This question was very carefully examined by 
the Surveyor-General and all the authorities 
concerned and they came to the conclusion 
that the plane was quite capable of doing this 
work. In fact, this work has already been 
done. It took only seven days. It started on the 
9th February and finished on 16th February. 
As regards the higher rates having been paid 
to this company, that 
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is not true. As 1 said earlier, the actual 
payment of Rs. 52,000 is less than the 
estimate made out by the Indian Air Force. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
May I know whether the same photographer 
or the same private firm had taken aerial 
photography for the Burmese Government 
and mc same man has been utilised by die 
Indian Government to take the photographs 
because the photographs cannot match unless 
they are taken by the same camera and if that 
is so, a very basic issue is involved in the 
whole question. Are we taking aerial 
photography for our own purpose or to match 
the requirement of certain other Government 
and at their dictates? 

SHRI DINESH SINGH: This Commission 
was a joint Commission to demarcate the 
boundaries. What is new about it? It was 
known that it was a joint Boundary 
Commission. We discussed it in this House 
and I gave air the particulars about it and 
therefore the photograph taken by one type of 
camera has to be matched by the photograph 
taken by the same type of camera, not 
necessarily the same camera but the same type 
of camera, which will give the photograph 
which could then be matched Together and 
fitted and the lines drawn accordingly. That 
was the main reason. 

SHRI SUNDAR SINGH BHAN-DARI 
(Rajasthan): May 1 know whether it is the 
same company that took the photograph on 
the Burmese side? 

SHRI DINESH SINGH: I cannot say off-
hand, whether it was the same company but if 
the Burmese employed an Indian company, I 
do not see why there should be so much noise 
about it 

SHRI SUNDAR SINGH BHAN-DARI: 
Whether it is not a fact that the  company  is  
the     same   that  is 
what we want to know. 

SHRI M. P. BHARGAVA: There are two 
different questions. If it is a joint venture there 
is nothing wrong in the whole deal but if the 
Burmese Government first utilised this private 
firm and then we have utilised this same 
private firm, it is a very different matter and 
involves basic principles. If it is a joint 
venture I have nothing to say. Let him declare 
that it was a joint venture of the Indian and the 
Burmese Government. I have nothing to say. 

SHRI DINESH SINGH:  It was a 
Boundary    Commission and I 

said so. 

SHRI SUNDAR SINGH BHAN-DARI: 
But this photograph was not taken on behalf 
of both the Governments. Each Government 
had its own. . . 

SHRI DINESH SINGH: That is the point 1 
am coming to. 

THE   DEPUTY  CHAIRMAN:   Is 
it the same company? 

SHRI DINESH SINGH:  I do not 
have the information as to whether it was the 
same company which had worked for the 
Burmese also. If you want I can find out but if 
it was an Indian company which had worked 
for the Burmese, why should there be any 
anxiety about it. 

SHRI BIREN ROY (West Bengal): Very 
important questions are involved and neither 
of the Ministers explained it nor the questions 
put explain it. The point is, about 6 years ago, 
I think in 1962, this question was raised in 
this House about the Air Survey Company 
taking photographs or being allowed to take 
aerial photographs without any check by 
anybody and at that time an assurance was 
given in this House that in future not only 
there will be check on such  aerial but also     
border photo- 
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graphs being taken by any private firm in this 
case, the Air Survey Company of Calcutta 
which practically came into existence from 
'the Air Survey Company of England which 
handed it over to an Indian concern keeping 
some part of the shares. The main Air Survey 
Company of England is working in other parts 
of the world where of course it is still a 
British company. 

The problem is, it actually came up at the 
time of the Chinese invasion and we brought 
this question up whether the foreign company 
which was in existence before had also the 
negatives of the areas which they had 
photographed or these were taken control of 
when the company was taken over. No reply 
was given then. Now this question appears 
here today that we are entrusting this private 
firm which we should not have really done, 
when we have our Air Force or when it is very 
easy to have even nationalised this company 
which is there with only one or two planes and 
some equipments—and the equipments are 
also very obsolete and we could have got the 
most modern equipment for a nationalised 
concern run by our Air Force. The Minister 
said that it can be done. On a matter of 
principle, no private company in India should 
be allowed to take aerial photography of areas 
by topographic equipments and other things 
when we are going through very difficult 
times. If as they say it is something of a joint 
photography, that is further wrong because the 
other side of the Air Survey Company is a 
foreign— British company and there are 
others also in it and we have here an Indian 
counterpart. The photographs can be sold to 
any other country. These should be checked 
properly and security measures taken and 
control tightened till nationalisation is accom-
plished. 

SHR1 D1NESH SINGH: My colleague has 
assured the House that the prints and 
negatives that had been laken by this 
company had been iaken over  by  the 
Government authorities, 

that they did not have the negatives with 
them. There were security precautions taken 
that all these films would be taken over. So 
far as the company is concerned, it is an 
Indian company which had bought over this 
equipment from the earlier British company 
and therefore it is now an Indian-owned 
company. So far as the Burmese side is 
concerned, I am afraid I cannot say what 
company they employed to take pictures on 
their side of the border but they had used a 
kind of equipment which was necessary for 
matching because the Joint Commission could 
then have the same projections for drawing 
the border and that is why this particular 
equipment was insisted upon. It was not a 
question of either its being modern or obsolete 
but it was a question of matching equipment 
so that the overlapping parts would be 
common. 

SHRI R. T. PARTHASARA-THY: The 
hon. Minister has not answered my second 
question, namely, whether these photographs 
that the private firm took could not be utilised 
for mapping and they became useless  
absolutely? 

SHRI D1NESH SINGH:  I cannot 
say because the work was entrusted to this 
company and the Commission have now 
demarcated the border. If the photographs 
were useless, they would have had some 
difficulties in doing this but may I say—and I 
owe it to hon. Mr. Bhargava to explain this—
that it is the Joint Boundary Commission 
going into jointly the physical demarcation of 
this border between India and Burma but it 
was agreed that the photographs on the 
Burmese side of the border would be taken by 
the Burmese and on the Indian side it would 
be taken by us and then the two would be 
compared and a  joint  report will  be given. 

THE     DEPUTY     CHAIRMAN: 
Next item of business. Statement by the 
Minister of Parliamentary Affairs. 
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